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1 ‘ - O.A. 350/00859/ 2018

'CENTRAL ADMINISTRATIVE TRIBUNAL
KOLKATA BENCH, KOLKATA Eﬂg % % ?—%Y

0.A. 350/00859/ 2019 Order dated: 23.07.2019

Coram : Hon’ble Ms. Bidisha Banerjee, Judicial Member

Hon’ble Dr, Nandita Chatgerjee, Administrative Member
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For the applicant : Mr. N.Roy, Counsel

For the respondents : Ms, C.Mukherjee, Counsel
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Per Dr. Nandita Chatterjee, Administrative Member:
The applicant has approached the Tribunal praying for the following relief:

“{a) To issue direction upon the respondent authorities to
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away on 29.10.2011. The applicant, thereafter, made representations on

29.05.2018 and 14.08.2018 for family pension but none being disposed in her
favour and, being aggrieved, the applicant has approached the Tribunal for the

aforesaid relief.

4. Ld. Counsel further submits that the applicant will be fairly satisfied

if a direction is issued to competent Respondent adthority to dispose of the said
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representations in a time bound manner.
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Ld. Counsel for the Respondents does not object to disposal of such

- representations in accordance with law.

Accordingly, without entering into merits of the matter, and, with the

consent of the parties, we hereby  direct Respondent No.3, who is the Sr.
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